FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process
for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF INDIGLOBAL TRADELINKS PVT. LTD.

RELEVANT PARTICULARS
1. | Name of corporate debtor Indiglobal Tradelinks Private Limited
2. | Date of incorporation of corporate debtor | 06.08.2015
3. | Authority under which corporate debtor is | Registrar of Companies, Delhi
incorporated / registered
4, Corporate Identity No. / Limited Liability | US1909DL2015PTC283752
Identification No. of corporate debtor
5. | Address of the registered office and | Registered Office: Lower Ground Floor, 108 B,
principal office (if any) of corporate | Madangir Village, New Delhi -110062 India
debtor
6. | Insolvency commencement date in respect | 18.02.2021
of corporate debtor Copy of Order was made available to the IRP on
22.02.2021 by NCLT New Delhi bench vide
Email dated 22.02.2021
7. Estimated date of closure of Insolvency | 17.08.2021 i.e. 180 days from Insolvency
Resolution Process Commencement Date
8. | Name and registration number of the | Mohd Nazim Khan
insolvency professional acting as interim | Reg.No. IBBI/IPA-002/IP-N00076/2017-
resolution professional 18/10207
9. | Address and e-mail of the Interim | Address: MNK &  Associates, Company
Resolution Professional, as registered | Secretaries, G-41, Ground Floor West Patel
with the Board Nagar, Delhi-110008
Email: nazim@mnkassociates.com
10. | Address and e-mail to be used for | MNK & Associates, Company Secretaries, G-41,
correspondence  with  the  interim | Ground Floor West Patel Nagar, Delhi-110008
resolution professional E-mail id: cirp.indiglobal@gmail.com
11. | Last date for submission of claims 08.03.2021
12. | Classes of creditors, if any, under clause | No Class of Creditors could be ascertained at this
(b) of sub-section (6A) of section 21, | stage.
ascertained by the Interim Resolution
Professional
13. | Names of Insolvency Professionals | No Class of Creditors could be ascertained at this
identified to act as  Authorised | stage accordingly no Authorized Representative is
Representative of creditors in a class | proposed.
(Three names for each class)
14. (a) Relevant Forms and

(b) Details of authorized representatives
are available at:

WEB LINK: https://ibbi.gov.in/home/downloads

Not Applicable in view of Column 13




Notice is hereby given that the National Company Law Tribunal New Delhi Bench III has ordered the
commencement of a Corporate Insolvency Resolution Process of the Indiglobal Tradelinks Private
Limited on 18.02.2020, Copy of order was made available to Interim resolution Professional on
22.02.2021 by NCLT New Delhi Bench vide Email dated 22.02.2021.

The Creditors of Indiglobal Tradelinks Private Limited are hereby called upon to submit their claims
with proof on or before 08.03.2021 to the interim resolution professional at the address mentioned
against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proof in person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties.

The submission of proof of claims should be made in accordance with Chapter IV of the Insolvency
and Bankruptcy Board of India (Insolvency Resolution Process for Corporate Persons) Regulations,
2016. The proof of claims is to be submitted by way of following specified forms:

Form B for claims by Operational Creditors except Workmen and Employees;
Form C for claims by Financial Creditors;

Form D for claims by workmen and Employees;

Form E for claims by Authorized Representatives of Workmen and Employees

Form F for claims by Creditors other than Financial Creditors and Operational Creditors.

Sd/- .
/Vgém/

Mohd ™N4zim Khan

Interim Resolution Professional

IP Regd No.: IBBI/IPA-002/1P-N00076/2017-18/10207

Date: 24" February, 2021
Place: New Delhi
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JINDAL STAINLESS LIMITED

CIN: L26922HR1980PLCO10904
Regd. Office: O.P. Jindal Marg, Hisar-125 005 (Haryana)
Phone No. (01662) 222471-83, Fax No. (01662) 220499

Website: www. jslstainless. com

Email Id. for investors: investorcarei@jindalstainless.com

Fo{rRN MOy LR -2
Advertieement giving notice

about registration under Part 1
af Chapter XXI
| [Pursuant to sectiom 374ib) of the companies
Aot 2013 and rule 441) ¢f the compandas
[Autharized b Register) Rules, 2014)

11.  Moalice &= hesaby given thatin pursuance of
sub-zection [2) of section 366 of the
Campanies Act, 2013, an applicalion has
been made b the Registrar al Registrar of
Companies, Delhi that RABNIT FINLEASE
& CONSTRUCTIONS LLP may be reqisiensd

. . . @2 punjab national bank
Eﬁ'ﬂ?# ﬁ Indian Bank q F ]l':f.n‘.nn.: name youl can BAMK vpon

£ FNAEoFFICE DELHF'SOUYHY 7,
PARLIAMENT STREET, NEW DELHI - 110 001
ANCELLATION OF E-AUCTION
E-auction Notice Published on
17.01.2021 in the Financial Express
(English) and Jansatta (Hindi)

Circle Sastra Center Faridabad,
Meelam Chowk, NIT, Faridabad-121002,
Refer to Advertisement Published in this
newspaper on 20-02-2021. The general
public is to inform that the E-Auction in
Account of Mis Sunheri Floor Mills at

''''''' CORRIGENDUM |

e fow
VLAY BANK

By g Branch
Sasnigate, Aligarh

P“SSESinn “ﬂticﬂ ( for Immovable Properties under Rule 8(1))

The Authorised Officer of Bank of Baroda, under the Securitization and Reconstruction of Financial Assets
& Enforcement of Security Interest Act, 2002 and in exercise of powers conferred under Section 13(12)

PUBLIC NOTICE - LOSS OF SHARE CERTIFICATES

under Part | af Chaptar XXl of tha Campanies Newspapers, wherein the aUCtionl {5" Hn'ﬂ PlotNo 2A Dabua E-ﬂlﬂﬁ‘j‘

Motice is hereby grvan that the following share certificate{s) are repartad to have been lost, Act 2013, a5 3 company limited by shares

The company will proceed {o issue duplicate certificate(s) in respect of ihese shares, i no I
valid objection is received within 7 days fram the date of publication of this nobice. |

EQUITY SHARES OF FACE VALUE OF R5. 2/- EACH OF THE COMPANY:

*Form Ho. INC-26"
[Pursieant to rube 30 the Companias
{Incorporation) Rules, 2014)
|Advartiseman] o ba published in tha

Follo | Name of shareholder | Certficate | - Distinctive [ No. of
38089 | Kesavvulu Tanguturu 401984 BOA2IZR1-00823480 | 200
OLD EQUITY SHARES OF FACE VALUE OF RS.10 PER SHARE OF THE COMPANY
(Issued prior to 9.3.2004):
oo | Name of shareholderfs) E*,ﬂ:f‘* i Hol
71905 | SaralaDeviAgarwal 12607 3981471-3981514 44
Kailash Chandra Agarwal
38085 | Kesavvulu Tangubury 204941 2105767 5-21097639 15
for Jindal Stainless Limited
Sd-
Date : February 23, 2021 Mavneet Raghuvanshi
Place ;: New Delhi Company Secretary
GLEAM-EAE

The principal ohjects ol (b chmpany ang as
fToflows: Constructions
A copy of the draft memarandum and arlicles
af asspcation of the pronesed company may
oe inspacted &l the office at W-122 [U.G.4)
GREATER KAILASH-II NEW DELHI 110048
d Molice is hereby given thai any person
| abjedting o this applicafion may communicale
thair abjactan & owriting to the Reglatrar at
4th Floar. IFCI Towar, 1, Nahru Place. New
Delhi-11 0014, within twenty pne days from
tha date af publication of this nofice, with &
capy b The comgany at 15 regstersd office
|Diated his ;. 24,08 203
MName([s| of Applicant :
RABNIT FINLEASE & CONSTRUCTIONS LLP
1. S0URABH GOSAIN (DP)
2. VARUN MALIK (DF]

_..
[

scheduled for 26.02.2021at11.00A.M. to
04.00 PM for the Property at serial No. 2,
in account of Bunty Wine Co.Branch :

Gazipur Road Faridabad scheduled
on 25-03-2021 stand withdrawn for
this property from E-Auction.

Rest all the accounts & lerms and

Gurgaon IB has been postponed.
other Terms & condition will remain be}

same.
Date: 24.02.2021

canditions thanein will remain the same

Authorised Officer

Place: New Delhi Indian Bank

MAT LIMITED
CIN: U28999DL2018PLC335610
5504/15, G/F, Basti Harpool Singh Sadar, Bazar Delhi, 110006
Website: www.gfl.org.in | E-mail ID: info@gfl.org.in

NOTICE OF 2"> ANNUAL GENERAL MEETING

newspaper lor change of regisierad office
of the company from one state 1o anothar ]
Before the Regional Director, 1.

REMOTE E-VOTING INFORMATION AND BOOK CLOSURE
Notice is hereby given that the 2" Annual General Meeting (AGM) of the members

Ministry of Corporate Affairs,
Morthern Reglon Bench
Im thie matier of sub-section [4) of Seciion
13 of Companies Act, 2013 and clause (a)
of sub-rude (5) of rule 30 of the Companies
(Incorporation) Hules, 2014
- AND -

I the matier of GCE Consultants India
Private Limited {CIN : UT41400L2010PTC | | 2.
20087TT) having its Regestered Office at Flat
Mo. GF-1, KH, No. 835, Ground Floor,
Lipkar Colomy, Sant Magar, Village: Buran,
Dialhi Miorth East, DiL-1 10084,

Motice s haraby given to the General
Pubc fhat the company proposeas to maka
application 1o the Ceniral Government

under secion 13 of the Companies Act, 2013 shares are listed.

of Gleam Fabmat Limited (Company) will be held on Friday, 05" day of March, 2021
at 04:00 P.M. at the registered office of the company at 5504/15, G/F, Basti Harpool
Singh Sadar, Bazar Delhi, 110006 on shorter notice, to transact the businesses as
set out in the Notice of AGM in compliance with the applicable provisions of the
Companies Act, 2013 (Act) and Rules framed thereunder and the SEBI (Listing
Obligations and Disclosure Requirements) Regulations, 2015 (Listing Regulations)
read with General Circular issued from time to time, respectively circular issued by
the Ministry of Corporate Affairs ("MCA Circular/s").

Electronic copies of the Notice of the AGM and the Annual Report for the financial
year ended March 31, 2020 of the Company shall be sent to all the members, as on
the cut-off date i.e, 19" February, 2021, whose email ids are registered with the
Company/RTA/Depository participant(s). Please note that the requirement of
sending physical copy of the Notice of the 2 AGM and Annual Report to the
Members have been dispensed with vide MCA Circular/s and SEBI Circular. The
Notice and the Annual Report will also be available and can be downloaded from
the website of the Company www.gfl.org.in and on the website(s) of the stock
exchanges i.e. BSE at www.bseindia.com respectively, where the Company's

sesking confirmation of alieration of the 3.
Memorandum of Association of the
Caompany in terms of the special resolution
passed at the Extra ordinary general
msatireg hald on 200022021 1o anablie (i
company o change ils Begisterad Office
froen “National Capital Territory of Dalkhi"
to the "State of West Bangal”. 4.

Ay person whose interest is likely to ba
affected by the proposed change of tha
registared office of the company may
deliver either on the MCA-21 portal
(wwrw.mca.gov.in) by filing Investor
complalnt form or cause 1o be defiverad
or send by registered post of his/er
objectons suppared by an affidant statng
T raiune of hisher inberest and grownsds of
opposition o the Reglonal Director,
Morthern Region at the address B-2
Wing, 2nd Floor,Paryavaran Bhawan,
CGO Mew Dedhi-110003, within

One days of the date of publication | | 5.
of this notice with a copy to the applicant
company al its registered office at the
Bodress meniond Delow 6.
Fiatl No, GF-1, KH. No. 835, Ground Floar,
Lipkar Colony, Sant Magar, Village: Burari,
Dielhd Morth East, DL - 110084

P.M.).

or by e-voting at the time of AGM.

inclusive).

addressesin due course.

For and on behalf of
GCE Consultants India Private Limited | | .
Date:240220zy O (PhushKant) |} 5.0 54.02.2021
12402, Director
Place - Delhi DIM:07 636207

The facility of casting the votes by the members (“e-voting”) will be provided by
Central Depository Services (India) Limited and the detailed procedure for the
same shall be provided in the Notice of the AGM. The remote e-voting period
commences on 02" March, 2021 (09:00 A.M.) and end on 04" March, 2021 (05:00
During this period, members of the Company, holding shares either in
physical form or in dematerialized form, as on the cut-off date of 24" February,
2021, may cast their vote by remote e-voting or by e-voting at the time of AGM.

Members, who are holding shares in physical/electronic form and their e-mail
addresses are not registered with the Company/their respective Depository
Participants, are requested to register their e-mail addresses at the earliest by
sending scanned copy of a duly signed letter by the Member(s) mentioning their
name, complete address, folio number, number of shares held with the Company
along with self-attested scanned copy of the PAN Card and self-attested scanned
copy of any one of the following documents viz., Aadhar Card, Driving License,
Election Card, Passport, utility bill or any other Govt. document in support of the
address proof of the Member as registered with the Company for receiving the
Annual Report 2019-20 along with AGM Notice by email to www.gfl.org.in.
Members holding shares in demat form can update their email address with their
Depository Participants. The notice of the AGM contains the instructions regarding
the manner in which the shareholders can cast their vote through remote e-voting

The Register of Members and Share Transfer books of the Company will remain
closed from Saturday, February 27", 2021 to Friday, March 05", 2021. (both days

The Notice of AGM and Annual Report for financial year 2019-20 will be sent to
members in accordance with the applicable laws on their registered email

For Gleam Fabmat Limited
Sd/-

Amit Gupta

Managing Director

DIN: 03038181

SN SiDiS1E s

punjob national bank

Circle Sastra Centre - Budaun
C-18/B, 1st Floor, DD Puram, Bareilly
Phone : 0581-2302473, 2302474, 2302475

E-mail : ¢s8211@pnb.co.in

(UP)

POSSESSION NOTICE

Whereas, The Authorised Officer of the Punjab National Bank under the Securitization and Reconstruction
of Financial Azsels & Enforcemant of Securily Interest Act, 2002, and in axercise of powers conferred under
Section 13 read with the Security Interast (Enforcement) Rules, 2002, Issued dermand notice's on the dates
renticned against each account calling uponthe respective bormower o repay the amount as mentioned against
each account within &0 days from the date of notice(s )/ date of recaipt of the said notice(s)

The bormower having failed o repay the amount, notica is heraby given (o the borrower and the public in

NALWA SONS INVESTMENTS LIMITED

Alhorized Orificer, Punjab National Bank

read with Rule 3 of the Security Interest (Enforcement) Rules, 2002, issue demand notice on the data
mentioned agent accounts and started hereunder calling upon the borrower gurantor to repay the amount
mentioned in the notice behind together with further intrest at contractual sale on the aforesaid borrower
gurantor having failed to repay the amount notice 15 hereby given to the borrower gurantor and the public in
general that the understand has taken the position of the property described herein value in exercise of
power conferred on him/her under section 13(4) of the said act read with rule 8 of the said act on the data
mentioned here under the borrower gurantor in particular and the public in general are hereby caution not
do deal with the property any dealing with the properties will be subject to the change of Bank of Baroda for
the amount and intrest thereon, details of the mortgage property of which the possession had been taken is
us follow, the bormow's attandence 15 invited to provision of sub section (8} of section 13 of the act in respect
of time available to redeem the secured assets.

CIN: LE59930L1570PLC 146414 i i Date of | 4 nuvols (as mentioned
Regd, Office: 28, Najafjarh Road, Mali Magar Indusirial fraa, Mew Dalhi - 110 015 HEFIIE U:th; iﬂ:ﬂwer{ Details of the FI'E'IJFI'EII'::EDH which [remand .il the "icl[tin' 1I.::5 13(2) )
"~ Ph. No. (D11) 45021854, 45021812, Fax: (011) 25526118, 45021882 urantor ress s Notice :
AR h;ﬁ:ﬁ;ﬁﬁ%ﬁ”ﬁﬁ%ﬂ ‘g;:&:r;ﬁ:“f%ﬂmﬁmu Borrower : Mr. Ram Krishna Residential Double storied house property bearing Rs
Notice is hereby given that the lolawing share cerificatels) are regaried (o have been lost The | |5/ Sri Kanhiya Lal and Mrs] ?‘f“?‘"lﬂ'ﬂ”‘lr_ﬂ]‘]‘_ 'E:"'F’E_"“'.“ﬁ‘.’*_'_‘ s 3.3?:.‘ iy 25,46.330.50/-
Company wil proceed o ssue dupicate certificates) n nespect of ese shares, fnovalidobjection | | Meena Devi W/o Mr. Ram "':L“”[';l"t s et e et + Intrest and
Eﬁvgﬁhﬁ:’!ﬂzfzﬁ':"r:rg:;ftiﬂw[ﬂﬁmrgaw:&g:?lmmmenu Ltd, (tssued after Krishna (Prop.) of M/s M. K, Mﬁmdu:ir:slulézfﬁﬁi muL-.:: IllnllI::]II I;:ﬂ[.- S:afllﬂ - Other expenses
16.9.2003): I I Enterprises Regd. Office al gu5pan West House of Smt. Seema DL":-.'i..Nt'II'IZEI : ﬁ
[ Folio No.| Nam of Shareholder(s) | Certificate No.| Distinctive numbers | No. of shares Jhamman Lal Compound. Agrd House of Heera Lal, South - House of Lalita| 2
[ 38080 | Kesavwulu Tangutuny B12402 BI0TAR47-B1078361 | 15 Road, Aligarh Prasad. -
Oid Equity Shares of Jindal Strips Limited (Mow Nabwa Sons Investments Limited) (Issued Mrs. Meena Devi W/o Mr. Rany
upto 11.7.1988): Krishna (Gurrantor)
Folio No.| Name of Shareholder|s) Certificate No.| Distinctive numbers | No. of shares
Frrd Al Kumar 61570 TOROGES-TIEATIO (22
15205 | 14163558-14163560 |3 DATE :25.02.2021 PLACE : ALIGARH Sd/- Authorised Officer
{5167 | Atul Kumar 152308 | 12303677-12303746 |70
|B9787 _|Brj Bhushan Sharma____[161357 | 13615314-13615413 [100 E Auction Sale Notice under IBC, 2016.
55557 | Ranjanben Mahasukhial Shah|203101 17356433-1T356502 [T0 Sale Notice under IBC, 2016
J1. Mahasukhlal Manilal Shah - v . - -
00030 Rarnen Nohosuital__[F5E6e | 17519141-7519180 (40 M/s Rathi Ispat Ltd (in Liquidation)
. WManasu - 1= 5= Ll
TAGE4 | Sumilra Devi 7758 2481501-2461600 | 100 CIN L27109DL1970PLCO05306
. Satish Kumar M8 AT4B401-4748500 {100 Regd. Off (as per MCA records): C-220, Savitri Nagar, Malivya Nagar, New Delhi South Delhi- 110017

Oid Equity Shares of erstwhile Jindal Ferre Alloys Lid,, since amalgamated with Jindal Strips
Ltd. (Mow Malwa Sons Investments Lid.):

Faolio No.| Mama of Shareholder(s) | Certificate Mo} Distinctive numbars | Mo. of shares
4074648 | Kamlz Dayakdas Bhawnant | 13171 ATETA81-3T6T 350 100

JL Renuka Dayaldas
Bhavmani

M. Dayakdas Thakurdas
Bhavnami

for Halwa Sons Investments Limited
Sdi-

Date: Fabruary 23, 2021 Ajay Mittal, Company Secretary

FORM A
PUBLIC ANNOUNCEMENT
{Under Regulation & of the Ingolvency and Bankruptey Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016
FOR THE ATTENTION OF THE CREDITORS OF INDIGLOBAL TRADELINKS PVT. LTD.

RELEVANT PARTICULARS

3. Aoty under which comparale deblior s

B Namaan;fregia:ra!r:nﬁumher:-‘ithe

general that the undersigned has taken possession of the property described herein below in exercise of powers
conferred on him under sub-section {(4) of Section 13 of Act read with Rule 8 of the Security Interest
Enforcement) Rules, 2002 on this the 19th day of February of the year 2021

the Act in respact of imea available to redeem the secured assels.

thereon

The borrower's fguarantor’s /mortgagor's attention is invited to provisions of subsection (8) of section 13 of

The borrowers in particular and the public in general is hereby cautioned not to deal with the properties and
any dealing with the properties will be subject to the charge of Punjab National Bank for the amounts and interest

Mame of the Branch

:E; Name of the Account Description of the Property Mortgaged

Amount outstanding as an
the date of demand notice

Date of Demand Motice
Date of Possession

Mr. Udayveer Singh
Slo3h. Ram MNiwas

Flot of Om Gupta, South: Rasta 171 wide

Mame of the Borrower notice
1. | PNB- Dataganj {eDBC) iﬂ" Lhe lIEznrt -&ﬁart‘cal af ﬁ:{gpertﬁ: fham:l E}l Bﬁld?gh&utggl&f |z1|1 Rs. 9,24 461/-
oh., Ganes agar {Gaus agar), War 0- eh-
$h. Chhotey Lal Sio| pta02n), Distt-Budaun (UP). Reg in Bahi No. 1, Zild No. 538, f——rrae o0
Sh.TaraChandra _ |p,00 on 215 1o 224, SI. No. 3438 dated 04.06.2001 at SRO|  19.02.2021
Sh. Chhotey Lal Sio | Dataganj, Total Area-150 sq. mis_, Standing in the name of
Sh. Tara Chandra Smit. Shushila Devi Wio 3h. Chhotey Lal, Bounded as: East:
Flot of Seller, West: Aam Rasta, North: Rasta, South: Kreta
Ka Makan
3 | PNB- Chandausi M.G. | All the parl & parcal of propardy (Land & Building) situated at Rs. 4,60,305/-
Will- Bhamori Patti, Ashok Nagar, Bye Pass Road Devar
Mr. Udayveer Singh | .45 chandausi, Distt- Sambhal. Reg in Bahi No. 1, Zild No, i 2:2020
SloSh, Ram Niwas 19.02.2021

2272, Page on 37 to 68, Si. Mo, 5403 dated 158.04.2013 at SRO
Chandausi, Total Area-103.50 sq. mts. Standing in the name of
Mr. Udayveer Singh S/o Sh. Ram Niwas, Bounded as: East:
Plot of Tejpal & Cither, West: Plot of Yogeshwar Gupta, North:

3. |PNB- Indra Chowk {¢0BC)

Mr. Santosh Singh
S/o Sh. Badan
Singh

House of Shri Raj Thareja.

All the part & parcel of property {Land & Building) situated at

- Moh. Panjabi Colony Ujhani Distt,- Budaun. Regin Bahi No. 1,
'5"}" 5“5";“5; 5;"9"' Zild No. 4554, Page on 187 to 218, S|, Mo, 3578 dated 05.12.2020
o “h - Badan|gg ng 2007 at SRO - Budaun, Total Area-34.59 sq. mis. 19.02.2021
ng Standing in the name of Mr. Santosh Singh Sfo Sh. Badan

=ingh, Bounded as: East: House of Smt. Vanee Singhal,
West: Chabulra 10 it wide after Sarkan Road, North:
Chabutra 10 il wide after Sarkan Road Nagar Palika, South:

Rs. 4,23,269.22/-

Place : Bareilly Date : 25.02.2021

Vishal Aswal, Authorised Officer, Punjab National Bank

INDIAN MERCANTILE CO OPERATIVE BANK LTD.

Head Office : 26 A, Cantt Road, Lucknow-226001

(Recovery Cell)

Letter No. : IMCB/Recovery/Noida/8715/2020-21
M/s. Guru N Agency (P) Ltd.

Craar SirMadam,
Subject:

undertaking for repayment of the said agraement (5) Document {s).

Bank. The Documents relating to such morigages as per morigage deed,

by vou in repayment of principal debf and interest thereon.

discharged yourliabilities

b said Act,

any other applicable provisions of Law

DETAILS OF PROPERTY

Property-1: Plot Mo, N3-49, Pocket P-3 Sector Builders, Greater Noida,

Area: 1026.30 Sq. Mir., East-Plot No. NS 47, West - Road, North - Park, South - Road

Mr. Manoj Kumar Soni (Director)
Add. : 141-A, Pocket A-3, Mayur Vihar, New Delhi, Pin Code-110096

Notice Uls 13 (2) of Securitisation and Reconstruction of Financial Assets and Enforcement of
Security Interest (Second) Act, 2002 (No, 54 of 2002) (Hereinafter called Act)

Abvour reguest you hawe been granted by the Bank, through Noida branch, Noida from time o fime varicus credit facilities by way
of financial assistance against various asseds creating security interest in favors of the bank. The relevant pariculars of the said
credit facidities and the secunty agreement {3} document (s) executed by you and availed the financial assistance with an

You have also created morigage by way of depasit of title deads/Registered mortgages creating security inferest in favor of the

The relevant particulars of secured assels are specifically stated in your loan documents,

You have also acknowledged subsisience of the Rability in respect of the aforesaid credit faciliies by executing confermation of
balances and révival letters and other documents from fime to time. The operation of and conduct of the above said financial
assistance/credi facilities have become imegular and the debi has been classified as non performing assels in accordance with
the directives/guidedines relating fo assel classification issued by the Reserve Bank of India consequent o the default commitied

The said financial assistance is also secured by the personal guarantee of Your Self : Manoj Kumar Soni
Deposit of our repeated request you have not paid require amount towands the amount aulstanding in your accounts/you have not

We do hereby call upon you in terms of section 13(2) of the Securtisation and Reconstructions of Fimancial Assets and
Enforcement of Security Inferest Act 2002 to pay a sum of Rs. 28,00,157.00 (Rs. Twenty Eight Lakh One Hundred Fifty Seven
only) as of 31.01.2021 together with interest from 30.049.2019. You are also liable to pay further interest at the contractual rate on
the aforesaid amount, togather with incidental expenses, cost, charges, etc. as per the terms and conditions of the loan documents
executed by you and discharge your liabilities in full within 60 days from the date of issue of this notice failing which we shall be
constrained to enforce the following Securities created by you in favors of the bank of exarcising any or 2l the rights given under

If you fall to repay to the Bank the aforesaid sun of Rs. 28,00,157.00 a5 of 31.01.2021 plus interest due from 01.10.2019 and
incidental expenses, cost as stated above n terms of this notice uls 13(2) of the Act, the Bank will exercise all or any of the nghts
defailed under sub Section (4) of Section 13 and under ather applicable provisions of the said Act.

You are also put on the notica that in terms of sub Section 13 of Sechion 13 you shall nof transfer by sale, lease orotherwise the said
securad assets detailed in mortgage deedioan documents of these notice without obtaining written consent ofthe Bank.

The Bank reserves its right to call upon you to repay the liabilities that may arise under the outstanding Bills Discountad, Bank
Guarantees and lefter of Credit izsued and established on your bahalf as well as ather cantingent liabdities,
This notice is without prejudice to the Bank's right ta initiate such other actions or kegal proceedings as it desms necassary under

Date : 17.02.2021

Sd/-
Authorised Signatory

Mame of corparate debior

| : Indfiglobal Traelinks Private Limited
Drate of incorporation of corporate debtar

'G_f:‘n..I:I'E.E_Dﬂ..ﬁ .
Heqistrarof Companies. Dalts
incomparaled /registered .
Corporate loentity Mo,/ Limsed Liability
Idantiicabon M. of comporate debbor
Address ofthe registered office and
princigal office (if any) of corperate deblor
Insglvency commencement date in respect
of corporate debtor

U5 9080 2015PT 283752

Registered Office : Lower Ground Floor, 1088,
Madangir Village, New Delhi-110062 India
18.02.2021 Copy of Order was made avaiable
1o the IRP on 22022021 by MCLT New Delhd
banch vide Email dated 22 02 2021

17.08.2021 ie. 180 days from Insolvency
Commencamant Diate

bohd Maaom Khan

insohvency professionsl zoling zsinterim Req. Mo

rsalution profisssional |BBUIPA-DO/|P-+000TE!201 7181 0207
Addrass and e-mail of the Internim Resalulion| Address: MK & Associates, Company
Professional, &s registerad with the Board | Secretanies, G-41, Ground Floor West Patal
Magar, Delki-110004
Email:nazimi@mnkassociales, com

MHE & Associates, Company Secretaries,
G-41, Ground Floor Wesl Patsl Magar, Dalki-
110008, E-mad k- cirp.indiglobal@gmeal com

Estimated date of closure of Inschvency
Resalution Process

Adidress and e-mail bo be used for
corespondencea with the interim rasol ution
professional

1. | Last date for submission of claims fafa20Er - _

2| Claszas ol craditors, f any, under clausa (&) | Mo Class of Cradilors could be ascartained at
ofsub-sackon [G4)of seclion 21, ascerzined | 1his stage

by ke Interim Fesolution Professional
| Mames of Insolvancy Professionalsidentiied | Mo Class of Cradilors could be ascartained at
toact as Authorised Representative of this stage accordingly ne Autharized
credilorsin a class (Three ramez foreach | Representative s proposed

class|

(&} Relevant Formsand

(b Details of authorized representativas
ars svadable at:

WEE LINK : hitps:\fibbi govinhome/downloads
Mol Applicabbe in view of Column 13

Mabica 15 heraby gréen that tha Mational Company Law Trnbunal Mew Delhi Banch Il has ardarad
the commencament of a Corporate Inssivency Resolution Procass of the Indiglobat Tradefnks
Private Limitedon 13.02.2020, Copy of order was made available toInterim resolution
Professional on 22.02.2021 by NCLT Mew Delha Bench vide Email dated 22,02 2021,

The Creditors of Indiglobal Tradelinks Privale Limiled are heraby called upon 1o submit thair
claims with prool on or belore 08.03.202110 the intarim resalution professional al the address
mentioned against eniry Mo 10,

The financial creditons shall submit their claims with proof by electronic means onfy. All other
credions may submif the claims with prootin person, by post ar by lecironic means.

Submizssion of false or mizleading proots of claim shall attract penalties.

The submession of proot of cdaims should be made In eccardanca with Chapler 1Y of the

Ingalvency and Bankruplcy Boasd of India (Insohvency Rescution Procass for Conporale

Persons) Regulations, 2006, The prool of claims &= 1o be submilted by way of following specified

farms

Farm B for clams by Cparational Cradilors excapt Waorkmen and Employaias:

Form Cfor ciaims by Financial Creditors;

Form Dfor chaime by workmen and Employiees;

Form E for claims by Authonized Representatives of Workmen and Employess

Form F far claims by Craditors ather than Financial Creditors and Operational Creditors. Sl

Mohd Mazim Khan

Enterim Resolution Professional

He.; [BEIIPA-B2P-MNE00TE2017- 1810207

SALE NOTICE

NAVRAN ADVANCED NANOPRODUCTS
DEVELOPMENT INTERNATIONAL PVT. LTD.
{In Liquidation)
Ligquidator: Mr. Mohit Chawla
Liquidator Address: SCO 2835-36, Sector 22-C, Chandigarh-160022
Emaill ID: ipservices@embeaegroup.in, ip.navrang@gmall.com
Ph. No.: (0172) 5086552, Mob: +81 BBT5868087 (Mr. Mohit Chawla)

E-AUCTION

Sale of assels under Insolvency and Bankruplcy Code, 2016
Date and Time of E-Auction:
15th March, 2021 at 2:00 p.m. to 5.00 p.m.
(With unlimited extension of 5 minutes each)

Sake of assets and properties owned by Navran Advanced Nanoproducts
Development International Private Limited (in Liguidation) forming part
of Liquidation Estate formed by the Liquidator, appointed by the Hon'ble
National Company Law Tribunal, New Dalhi Bench vide order dated
04,04 20178, The sale will ba done by the undemsignad through the e-aucthon
platiorm hitps:incitauction. auctiontiger. net

Date : 24" February, 2021

Reserve| EMD  |Incremental

Asset Price | Amount | Valus
Lot-1:- All that part & parcei of the properiy
consistence of plot measuring 57044 Sgm
{Approx. 14 acres) together with bullding there
upon situated al Village Dhamandarl, Tehsil Rs. Rs. Rs.
& District UNA in the name of M/s Navran| 380 | 0.360 | 5.00
Advanced Nano Products Development] erare | Crore | Lakhs
Internaticnal Private Limited. Vide registerad
sale deeds no. 2762 dated 26/11/2008, 1792
dated 02/07/2009, 1871 & 1872 dated
1WDB2009, 1886 & 1887 dated 27/08/2008

Terms and Condition of the E-Auction are as under

1. E-Awuction will be conducted on “AS 1S WHERE 15", "AS IS WHAT I5",
“WHATEVER THERE IS BASIS" and "NO RECOURSE BASIS™ through
approved service provider M/s e-procurement Technologies Limited
(Auction Tiger).

2. This Sale Notice shall be read with the Complete E-Auction Process
Information Document containing details of the Assels, online E-Auction
Bid Form, Declaration and Undertaking Form, General & Technical Terms
& Conditions of the E-Auction Sale, are available at http:/fembeeip.com.
3. The intending bidders are required to deposit Earnest Money Deposit
(EMD}) amount either through NEFT/RTGS in the Account of "Navran
Advanced MNanoproducts Development International Private
Limited-in liquidation™, Account No.: 65042442970, State Bank of India,
Nangal Road, UNA, IFS Code: SBIN00OS0234, or through DD drawn on
any Scheduled Bank in the name of Navran Advanced Nanoproducts
Development International Private LimitediN LIGUIDATION" on or
before 11.03.2021.

4. Registration process of bidder will commence from 25.02.2021 till
11.03.2021 and eligibility of bidder will be conveyed on 13.03.2021 for
bidding on 15.03.2021.

3. The intending bidder is required 1o provide the following documents to
the Liguidator on or before 11.03.2021 i) Copy of the NEFT/RTGS
Challan; ii) PAN Card; §ii) Proof of |dentification (KYC). iv) Proof of
address along with documents as mentioned in E-auction Process
Information Document without which the bid is llable 10 be rejactad

Date: 25.02.2021 Mahit Chawla
Place: Chandigarh Liquidator
Kavran Advanced Nanoproducts Dovelopment Intemnational Private Limited

IBBI Regd. No IEBNIPA-0041P-POOS24/201 7-2018/100949

Liquidator's Office : C5-14, Ansal Plaza, Vaishali, Ghaziabad-201010
Contact Person: Aradhana Singh | Mobile No.: 8320352845
Date of E-auction- 3rd March 2021

Sabe of assets of Mis Rathi Ispat Ltd {in Liquidation) foeming part of Liquidation Estate by the Bguidator appointed by the Hon'ble
Mabional Company Law Tribunal, New Delhi Bench vide order dated 26.08.2020 in C.P. (1B) - 558({NDY 2019 . The sale will be done by
the undersigned through e-auction platform https:'www.eauctions.co.inf

Date and Time Reserve Prica
(INR)

EMD Amount & Documents | Bid Incremental
Submission Deadline Valua

of E- Auction

BLOCK 1: Industrial Land 3rd March, 2021, Rs, 75.00,00,000/- Rs. 7,0, 00,000/ | Rs. 7.50,000/-
admeasuring area 85717.27 SQM | Time : 12,30 PM b 1,30 PM an o before

(approx) situated at A-2, South | (with unlimited exiension 2nd March, 2021,

Side Indusinal Area, |spat Nagar, |of & minuies each) before SPM

Ghaziabad on *AS IS IT IS" “AS
IS WHERE IS and * AS IS
WHAT IS" basis. E

1. Date of Inspection: 25" February, 2021 to 2" March, 2021 (from 10.00 A M. 1o 5.00 F.M) with prior intimation to the Liquidator.
EOQI Submission last date: 2 March, 2021,

2. EMD shall be deposited on or before 2% March, 2021 through Demand Draft! NEFT/IRTGSICheque in the below mentioned Bank
account: Account Number :125405001258, Beneficiary Name : Rathi Ispat Limited-In Liquidation, IFSC Code: 1CIC0001254
Bank Name: ICICI Bank Lid Branch : Vaishall Branch

. Detailed terms and condifions are available ine-auction process document.

. Thiz Sale Notice shall be read in conjunction with the complete E-Auction Process Document contaning details of the assets,
online e-auction bid form, declaration and undertaking forms, general terms and conditions of the e-auction Safe, which is available
on the website: hitps:Jfwww.eauctions.com. You may please contact Mr. Dixit Prajapati 7874138237 and Email ID:
admini@eauctions.co.in for any support and assistance, if requined. Zedl-

Debashis Manda

Liguidator for Rathi Ispat Limited

IBEBI Registration No.: IBBI/IPA-003MP-NO0R0/2017-18M10316

Address: C3-14, C Floor, Ansal Plaza, Vaishali, Ghaziabad, Uttar Pradesh
Email ID: liquidatorril@gmail.com, dnanda.cma@gmail.com

o a3

Date : 25/02,/2021
Place: Ghaziabad

OFFICE OF THE RECOVERY OFFICER-I, DEBTS RECOVERY TRIBUNAL-Ill, DELHI

4TH FLOOR, JEEVAN TARA BUILDING, PATEL CHOWK, PARLIAMENT STREET, NEW DELHI-110001
SALE PROCLAMATION NOTICE
R.C.No.367/2017 Date: 29.01.2021

PROCLAMATION OF SALE UNDER RULES 38, 52(2) OF SECOND SCHEDULE TO THE INCOME TAX ACT,
1961 READ WITH THE RECOVERY OF DEETS DUE TO BANK AND FINANCIAL INSTITUTIONS ACT, 1993

CENTRAL BANK OF INDIA Vs. ARTI MALIK & ORS.

(CD No.1) ARTI MALIK W/O. SH. GIRISH MALIK, 3/115, Subhash MNagar, Near Govt. Senior
Secondary School, New Delhi-110027 .

Also at: 4/61, lind Floor, Subhash Magar, Tehar-1, New Delhi

Also at: B-10, Asha Park, Mew Delhi.

(CD No.2) SH. GIRISH MALIK, S/0. SH. AJAY DEV MALIK, 3/115, Subhash Magar, Near Govt. Senior
Secondary School, New Delhi-110027.

Alsoat: 4/61, lind Floor, Subhash Magar, Tehar-1, New Dalhi.

Also at: D-16, Fateh Nagar, New Delhi-110018.

(CD No.3) SH. AJAY KUMAR S/0. SH. SUBHASH KUMAR, 83, Ta) Apartments, Sector-15, Rohini,
Delhi-110085

Whereas you have failed to pay the sum of Rs.13,42,665/- (Rupees Thirteen Lakhs Forty Two
Thousand Six Hundred Sixty Five Only) has become due from you as per Recovery Cerificate drawn
in 0.A. No.486/2017/DRT-HI by the Presiding Officer, Debts Recovery Tribunal-1il, Delhi along with cost,
incidental expenses and interest payable @ 12% p.a. simple interest, from the date of fling of O.A. i.e.
05.09.2013 as per certificate.

And whereas the undersigned has ordered the sale of property mentioned in the Schedule below in
satisfaction of the said certificate.

Motice is hereby given that in absence of any order of postponement, the said property shall be sold on
01.04.2021 between 3:00 PM to 4:00 PM {with auto extension clause in case of bid in last 5 minutes
before closing, if required ) by e-Auction and bidding shall take place through M/s. C1 India Pvt. Ltd.,
Udyeg Vihar Phase-2, Building No.301, Gurgaon, Haryana (India) Tel: +91-7291981124/25/26, Contact
Person Sh. Vinod Chauhan, Mobile: 3813887931 E-mail: support@bankeauctions.com Website:
https:/lwww.bankeauctions.com.

For further details contact: Sh. Gaurav Kumar, Chief Manager, Tel: 9711033610.

The sale will be of the property of the defendant above named as mentionad in the schedule below and
the liabilities and claims attaching to the said property, so far as they have been ascerlained, are those
specified in the schedule against each lot.

Mo officer or other person, having any duty to perform in connection with sale, however, aither direclly or
indirectly bid for, acquire or attempt to acquire any interest in the property sold. The sale shall be subject
to the conditions prescribed in Second Schedule of the Income Tax Act, 1961 and the rules made there
under and to the further following conditions.

The particular specified in the annexed schedule have been stated to the best of the information of the
undersigned, but the undersigned shall not be answerable for any error, mis-statement or omission in
this proclamation.

1. The description of property, Reserve Price and EMD are as under -

ﬁlﬁ. Property Particulars Reserve Price — MEn'ﬁEy Deposit)
1. | 2nd Floor Residential Builder Flat Rs.53,46,000/- Rs.5,34,600/-
on Plot No.3/115 Subhash Nagar, | (Rupees Fifty Three (Rupees Five Lakhs
New Delhi-110027. Lakhs Forty Six Thirty Four Thousand
Thousand Only) Six Hundred Only)

Mote: The property shall not be sold below the Reserve Price

2. The amount by which the bidding are to be increased shall be Rs.50,000/- (Rupees Fifty Thousand
Only). In the event of any dispute arising as to the amount of bid, or as to the bidder, the property
shall at once be again put up to Auction.

3. The highest bidder shall be declared to be the successful highest bidder. [t shall be in the discretion
of the undersigned to decline / acceptance of the highest bid when the price offered appears so
clearly inadequate as to make itinadvisable to do so.

4. EMD shall be deposited by 30.03.2021 by way of DD/Pay Order in favour of Recovery Officer-l,
Debt Recovery Tribunal-lll, Delhi in the sealed cover before 4:00 PM. EMD deposited thereafter
shall not be considered for participation in the e-Auction.

5. The copy of PAN card, Address Proof and [dentity proof, E-mail 1D, Mobile No. and declaration if they
are bidding on their own behalf or on behalf of their principals. In the latter case, they shall be
required to deposit their authority, and in default their bids shall b e rejected. In case of the company
copy of resolution passed by the board members of the company or any ather document confirming
representation / altormey of the company and the receipl/ counter file of such deposit should reach to
the said service provider or CH Bank by e-mail or otherwise by the said date and hard copy shall be
submitted before the Recovery Officer-l, DRT-II, New Delhi.

6. The successful highest bidder shall have to deposit 25% of his final bid amount after
adjustment of EMD by next bank working day i.e. by 3:00 P.M. in the said account as per detail
mentioned in para above.

7. The successful highest bidder shall deposit the balance 75% of final bid amount on or before 15th
day from the dale of sale of the property. IT the 15th day is Sunday or other Holiday, then on the first
bank working day after the 15th day by prescribed mode as stated in para 4 above. In addition to the
above the successful highest bidder shall also deposit poundage fee with Recovery Officer-,
DRT- @ 2% upto Rs.1,000/- and 1% of the excess of said amount of Rs.1000/- through DD in
favour of The Registrar, DRT-IlI, Delhi, within the period of 15 days as stated above.

8. Property shall remain open for inspection by prospective bidders on 25.03.2021 from
11:00 A.M. to 4:00 P.M.

9. Incase of default of payment within the prescribed period, the property shall be resold, after the issue
of fresh proclamation of sale. The deposit, after defraying the expenses of the sale, may, if the
undersigned thinks fit, be forfeited to the Government and the defaulting successful highest bidder
shall forfeit all claims to the property or to any part of the sum for which it may subsequently be sold.

10. The property is being sold on "AS IS WHERE 1S BASIS AND AS IS WHAT IS BASIS".

11. The undersigned reserves the right to accept or reject any or all bids if found unreasocnable or
postpone the auction at any time without assigning any reason.

12. There is no detail of revenue/encumbrance or other claim against the properties in the knowledge of
undersigned at this stage. However, prospective bidders are advised to make their own due
diligence w.r.t. dues of electricity / water / house tax bill or any other encumbrance etc. in their own
interest, before depositof EMD.

13. Unsuccessful bidder/s are directed to file an application along with identity proof in the Registry of
DRT-1l on or before the next schedule date of hearing of the RC for refund of their EMD which shall
be refunded on the schedule/subsequent date of hearing of the RC accordingly.

(SANDEEP HANDA)

% RECOVERY OFFICER-I, DRT-III, DELHI

Given under my hand and seal on this 29.01.2021

Firareiatexprepapr—in

Naw, Dalhi
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